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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT No. |

APPEAL No. E/145/2010-EX|SM]

(Arising out of Order-in-Appeal Na. 278-CE/GZR/2009 dated 23/12/2009
passed by Commissioner of Central Excise, Service Tax & Customs
{Appeals), Ghaziabad)

K. L. Steel Pvt. Lid. Appellant
Vs,

Commissioncr of Central Excise, Ghaziabad Respondent

Appearance:

Shri Rajesh Chhibber {Advocale) for Appeliant
Shri Gyanendra Kumar Tripathi (AC)AR for Respondent
CORAM:

Hon’ble Mr. Anil Choudhary, Member (Judicial)

Dute of Hearing : 18/07/2017
Date of Decision 1R/Q7/2017

FINAL ORDER NO :—.770.7(?6/ Q01F. .

Per: Anil Chou'dllary
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The issue in this appeal by- the assessee - K. L. Private
Ltd who are engaged in manufacture of shapes and sections
Is  whether they have | wrongly availed Cenvat Credit
amounting to Rs. 10,02,598/--j During the périod January,
2005 to June, 2005 in respect of input services in their
Cenvat account on strength of TR-6 Challans deposited by the

appellant for payment of service tax on GTA.

2. Heard the parties.

3. Admittedly TR-6 Challanss was also included as a proofﬁ% .



il APTEAL No, 257145/ 200 0-EX[SM]

of deposit of service tax for taking credit subsequently in the
Service Tax Rules. Accordingly, I hold that the appellant have
rightly taken Cenvat Credit on the strength of TR-6 Challans.
I find that the Division Bench of this Tribunal in Gaurav
Krishna Ispat () Pvt. Ltd v/s CCE, Raipur reported at
2009(13) 5TR 629, held that Cenvat Credit taken on the basis
of TR-6 Challan)j;s in respect of services by manufacturer is
correct as TR-6 was included as valid document for taking
Cenvat Credit with effect from 16 June, 2005. The said
amendment being procedural in nature, the Cenvat Credit
was rightly taken also for the period prior to 16 June, 2005.
Accordingly, the appeal is allowed and the impugned order is
set aside. The appellant shall be entitled for the consequential

benefits in accordance with law,

(Dictated and pi onounced in Court)
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(ANIL CHOUDHARY)
o | MEMBER (JUDICIAL)
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